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FORM No, 4
(Sees Rule 42)
IN THE CEMATRAL ADMINISTRATIVE  TRIBUVAL
GUAHATI BENGH:GUWAHATI.
| LRDERS SHEET
lMp APPLICATION KO. i / MQM 3 Ztl/jlm")
. _ .
:ﬁpplit:an';t (s) P M.Qr\&.) MD\
Res_pcndartt(s) DS puyss
~ 7 Aupeghtel for the Aplicants M PR [k ok £ %‘&’"M‘L
' «:‘Q;g}ﬁ t
fAd\'l_ocateig for the Respondants
- ; :
Notesmfof%l the Registry - I Oate ¢ - Order of the Tribunal
— e - — |
I St * yotice as to why the contempt
| Q = j18.9.01 Issue no
N \ \ﬂa—}&m § petition shall not be initiated, Return-
N \\M - l Q able by four weekse
15-} &‘ {%w &W i - '! List on 17/10/01 for order.
M& G Swenl i e k‘///\/
; u#\ \o \,\}N’ e b \L k"k‘/b‘(f‘cj\y ice«Cheairman
| | .
N‘-’j YAl \"VE"]’ i mb Q
-
GBS Vistalier | } |
- J\/\ N o(aﬁg l 17.10.01 List on 21.11.01 alongwith O.A.
| oM D o 344/2001.
b )_wvﬁ'? ? w3 i i
Bttty “M
) | S Metber
Xl Q.\,Q'WL ek, Pg
I M, |
j \'\f\ G’A&M 021.11.201 b List this case on 7.12.01 alongwith O.A.
{ 1 No,.344/2001. |
i M”Aa e
I e -
5 \'\’\ | M
M N ‘C\h @} Vice-Chairman
_M—//(-ZQ ;/{zT,Aa/)zo/ auo/g‘??/ A'r ) § nkm ;
rm” .

D/S for
No 142
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Py M,_Q g 1{35{97 207‘7/9

|

,4/.0 !

~ -
0
-f



PPV

ep li/zewr (OP Bun/ eevi )

€Al 2 v

P aflrdonit Ju,

- 0
7.12.01 List on 21, 1? 01 alangulth O. A¢
No.. 24& bf 2001
Member (J) Member (A)

“‘r‘w m%*w% 0%21 12,01 List on 23.1.,2002 alongwith O.A.

(onlem n ,\(\0 ! q:/

No. 244 of 2001. for hearing.

HL@@

‘Member -
mbf" "
;31,1.2092 ) - Perused the Contanpt Petlon and
' also the reply filed by the llged con-
temners. . -
‘”':zj:;”*\y‘Q;Q§g5§€i"‘” - ~Considering the facts—-and cir- .
= — cumétanbes of the case and also in view
/Q /ULary\-4QLRf‘T<’]“& ‘of the explanation made by the respond-
di&*rk Lot &\JUJA"’ED ents/alleged contemners, we dofl not
C£ind, any merit to continue with the
*]kg_ @QAFQ *i~hﬂis Pr0ceed1ng. )
: i The Contempt proceedlng is
. 4 o Q%ZL;¥7 accordingly alsposed Of.
e ' : ,'T : SR
A1 M ool =\(_‘ Q&Lﬁgf : "‘”L/«%/f/ﬁfv,}
‘@uﬂ&WW¥W@w . | ﬂm&rg?%—,-' ; Vice-Chairman
o belhed b 6} ®:No. bb - | R
L>=2 |
2
2p22
2 (rr”‘ Lo ,
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- Gy /);’\f fo A .
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GUWAHATI BENCE

AN

I

-

CONTEMPT PETITION (CIVIL) NO.... 4L nooi

IN THE MATTER CF . \
An application under Section-17 of the

Administrative of Tribunal Act, 1985 and the

. contempt of Court (CAT) Rules 1997 read

with Article - 215 of the Constitution of India.

-AND-

ThT T : A J A
IN THE MATTER (OF

- Wilful and deliberate violation of order dated
- [ 4

T = \ < - = * -
29-08-2001 passed by thiz Hon ble Tribunal

WRELET

‘in OA no.. 34472001
-AND-

IN THE MATTER OF -

Sri Putul Chetia

5/0 Late Girindra Nath Chetia -
Sccially Useful Productive Alarés
Teacher, Kendriya Vidyalaya

Atr-force Station, Chabua

Dist, Dibrugar, (Assam) ,




I Sﬁ' D, K, Sam

- : 'f"aas& Commissioner
Kendriya ¥V Vi dyalaya Sangothan -
Regional Office,
‘Chanyaram Bhaban
\ - " Maligaon, Chariali
Guwahati-12

- o © Pin. : 781012 :

i . 2.~ N. M. Varadharojulu
?ﬁnc:ipa?i T
Kendriya Vidyalaya '
Air Force Station, Chabua \
. "~ Dist : Dibm ugath (Assam)

ém . 786102 .

’

.KVS {(GR]

AasaL

Commissioner, &&ﬁfﬁ“f& /idyalaya Sangathan where by the petitioner had

Pctitiover | ’ A

That the b::ms agerieved bsf issuance of transfer No. Fzm-éf”‘ﬁ(il"

GRY/15138-42 dated 20-08-2001 issued by D K. Saini, As sstt.

e

shttob t!ﬂ‘}‘rff&“f’f“ﬁ}m Kendriya Vidyalaya Chabua to Kendriya

’

Vidualaus Pasichal had annemoehed e TTe o h A
Vidyalaya Pasighat had approached this Hon'ble Tribunal t by filing OA
'No. 34472001 on 29-08-2001.. '

/ Contd....... Fi2
- N [
PLL’&(&] Q/LUH A

\y



Z. That thi 115 Hon’ble Tribunal vide mder dated 20- f)S-"{’*i_u gassec\ in

- GA No. 344/2001 vwas pleased to issue notice upon th& respondedits o

-

show canse as to v x,f the agf‘hwmr shall not be admitted and was als

C'

pleased to issue notice as to why the interim order prayed for, mmenrju

' the operation order NoF. 10-4/2001/KV 7S iGR ¥15138-42 aitsd 20-08-

e

M™% 4 / 3 i3 ~ — = )
2001 transferring the petitioner from Chabua to Pasighat shall not be

i
/

. granted. The 'utr:u wag fnade returnable L 1 2 (two) weéeks. It was further

directed that il the retn wnable date the operation of the transfer order

- FE SRS

ghall remain suspended. _ ’

A Aranas AT th Frvanoid roder Aataed
A copy of the aforegaid order dated

20082001 & = mex:':ﬁ hereto and 15

marked as ANNEXURE-I.

L]

3. That the petitioner obtained the certified copy of the aforesaid order

dated 29-08-2001 on that very day and produced the same before the

respondent No.2 on 30- “3 2001, but the respondent No.2 did not aﬁew

-

him to join saying that since he has not received any intimated from

the Tribunal and as such he could not allow him to join and he refused

even to accept the certifie *spy of the order dated 29-08-2001, As such

the petitioner sent a copy of the order dated 29-08-2001 to the resp ondent
No.2 by speed post on 31-08-2001 dlong with a covering letter. The
petitioner hud again sent a copy of the aforeseid order dated 29-08-

~
Py P ™74
Contd...... F/d

/ Pudod QL;LH’&
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. AFFIDAVIT

W ‘ 3&‘
L, 5n Potal Chetia, 5/0 Late Girindra Nath Chetia, aged about , years,

-

fﬁﬁin&zztm Kodomoni, (Near St. Mary sSf;hQél}, in the dxs?:;ctc,f Dibrugar,

Afs i 1:* hereby Solemnly affirm and State as follows :-

©1, ThatI am the petitionre in this Contempt petiion as such I am

]

T o Hhin affidavit and aceord vrraae Fha .
u}mﬂ tent (o fille this affidavit and sccordingly [ swear the same. [ am
1 ; \

fully conversent with the facts and circumstances of the case.

That the statements made in this affidavit and in paragraphs
.

€ oxF of the petition are

]
7t
s
=
]
=
b
=
=
=
[y
1
4
B
=
=
2
b
2
#Z.e..
%
g
»‘3?«
']l'!
-

i -1

rination derive ci refrom which I believe to be true ami the rest my

e
1

in 1 - i Il imia TTauinee
as.;z..m hle submissions made bafore this Hon hie Tribunal
- \

»

And I sign thiz affidavit on this the " day of :acsi)?‘mﬁf&,., 2001 at

.; o /
Cuwahatt,

' ' - P uwtd Chaton

| Identifiad by - o ) _ Signed he*m‘»: me

M _ . W .‘ .

: ‘!i‘ anianu B ﬂf&:ﬁ { P allabh Rho ‘ﬂ?hﬁk

1 Advocate Advocate
+

iU
W

A
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DRAFT CHARGE

‘Whether the respondents/contemners are guilty of

contempt of court for deliberate and wilful violation of order

dated 29-08-2001 passed in OA No.344/2001 by not allowing
" the petitioner to Join in the post which he was serving prior

to the transfer order No. F : 10-4/2001/KVS (GR)15138-42 -

dated 20-08-2001,
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(a8 Rule’a2) | :
- | | N
| fHE  CEWATRAL ADMINISTRATIVE  TRIB WAL |
GUMHATI BENCHSGUUAHATI. 19NAL E
1 i
| - I
o ANNEXT JRE I
i I CADERS SHEET
. -
e : j ’ |
AppLIGATION KO, “)*}’_l:‘.‘\ i - Rk
b~ f>\A4}§A¢£ GE/R,Q;Q Y o :
leeponda&t(s) v.ot *fgé R | f
lwocate for the Abplicant s M’Y o N E' W : ‘,
R M, B Bhew o e+
m ol e VN

U Order of the fribunal

dao o

!

: 5138—62 dated 20.8.2001 s0 fat tpansf
tho applicant Sri P.Chsti‘, Chqbua t',o
i ﬁotbrnabld Yy 2 wesks,

l.. S« | » mhalr,gjbg}o raspohﬂan}s, .

" l Tho apsration of Hw éfot'bseid o

i rmm suspanded till: t}\a ;atut-qrblq
List on 19/9/01 rau ¢um1¢sipﬂA |

Béclon Ofticer ()

o Wlasrh (=rfae ) |

' ’ Heatd Mc. D.R.Gogoi,],sarl!md 'gsufbsnl far
1 tho applicant xxsd and a;so Mi'. 15&3&1‘ y léarned
. 6dunsel rar the tospondohts (qusatd »
:Q - Iggus notice aé to why the application .
! ghall not be adnitteds _
T aleo issus notices s to uhy Bhe ih‘;af’im .

order as praysd for shall Aot bs gEdnted
) suapanding the order NO. Fe 10-“4%20(}1%(\08{65)/

rring the

Mr;54Sarae, laarmdl ccmnsél, ai:cbpts notica

rmr dhall
daYb

Getnist Adinthistrative Tribusel , | .
S wete sien \ , ' I
ﬁ\l'ﬂﬂhaﬂ ‘bﬂuh Guwahatol . o ‘ .
mifl =t.aﬂt. prsHd )
N
i
!

Pg;.;qm.t'. =

4
L

P S

T -

4‘;,“
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Ths ??iV.E;FC‘J ,

g _ ANMBXURE ~ l"_," Cenie 8

V~V-, A.r S. Chobua

Dalid Chobua Jha 31sl Aug Ro0|

Sub -~ Subuiscior 0f ORDER- WEET App1cATION Mo,

3‘:4/7001 TN THE CFNTRPL ADMTINISTRATIVE
TRIBUNAL GOWANWATI BENCH GUWAHATI
Dalid 29-¥-01 . '

Ly

‘} would ds e S Wbl \d(\u T L\PP{?C(LG;I\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

.

GCIEC Q.

AT GUWAHATI

Contempt Petition No. 41/2001

in 0.A No. 344/2001

Sri Putul Chetia

....... Petitioner

~VERSUS-

Sri D.K $aini

........ Contemner No.1

An affidavit filed on behalf of the Contemner No.l

I, 8ri D.K Saini, Assistant Commissioner, Kendriya
Vidyalaya Sangathan, Guwahati Region, solemnly affirm and

declare as follows :-

1. That I have been impleaded as Contemner No.l1 in
the instant case. A copy of the contempt petition filed by
the petitioner has been served upon me. I have gone through
the same and understood the contents thereof. Save and
except what has been specifically admitted in this affidavit

and those which are matters of record to the extent the



documents on  record support them all other averments and
submissions in the contempt petition may be treated to have

been denied by the deponent.

2. That with regard to the statements made in para-
graph 1 and 2 of the contempt petition, the deponent has no

comments.

3. That with regard to the statements made in para-
graph 3 of the contempt petition, the deponent begs to
submit that the petitioner was not allowed to re-join at K.V
Chabua, because he was relieved on 27.8.2001L from K.V.

—_ _—_-‘_—_‘_—-__.———-'
Chabua., with a direction to report for duty at his new place

of posting without’fail. The deponent further begs to submit
that the petitioner has been transferred as per clause 3 of
the existing transfer guidelines. With reference to the
Hon’ble Tribunal’s order dated 29.8.2001 it is submitted
that the deponent honouring this Order dated 29.8.2001 has
not taken any disciplinary action or any other action tol
compel the petitioner to join at K.V Pasighat, where he has

been transferred.

4. That with regard to the statements made in para-

graph 4 of the contempt petition the deponent begs to submit



- B

that the petitioner has not challenged the relieving Order
dated 27.8.2001, and therefore in view of the interim order
dated 29.8.2001 he is not entitled to join the post again.
It is further submitted that the deponent has got the high-
est respect in regard to the order/direction passed by the
Hon’ble Tribunal and at no point of time and under no cir-
cumstances there has been any occasion for dishonouring the
same. On the other hand, taking into consideration the
interim order dated 29.8.2001, passed by the Hon’ble Tribun-
al, the deponent has not issued any order compelling the

petitioner to join at K.V Pasighat.

5. That with regard to the statements made in para-
graph 5 of the contempt petition the deponent has no com-

ments.

6. That with regard to the statments made in para-
graph é& of the contempt petition:: the deponent begs to
submit that the petitioner was relieved on 27.8.2001, as per
the transfer order dated 20.8.2001. Therefore, the question
of allowing the petitioner to join in the post again does
not arise. However, the deponent honouring the interim
order dated 29.8.2001, has not taken any further steps

against the petitioner.



7. That with regard to the statements made in para-
graphs 7 and 8 of the contempt petition the deponent has no

comments.

8. That with regard to the statements made in para-

graph 9 of the contempt petition the deponent begs to submit
_ the

that there is no wilful disregard in complying with s order

passed by the Hon’ble Tribunal.

9. That the deponent begs to state that there is no
negligence or laches on the part of the deponent as he 1is
always prompt in complying with the order passed and direc-

tion given by this Hon’ble Tribunal.

10. That this affidavit is made bonafide and in the

interest of justice.

vVerification.....



VERIFIZATION

I, Shri Deo Kishan Saini, son of Sri C. L. Saini, aged about

53 years, presently workeing as the Assistant Commissioner, Kendriya

Vidyalaya Sangathan, Guwahati Region, Maligaon Chariali, Guwahati-

' ' 5,2, 5and T

12, do hereby verify that the statement made in })ar aphsare true {o
3,4 (Paxt) ad &

my knowledge and those made in paragraphgiare based on records.

And 1 sign this verification on this the 3 &4 day of

Novemter; 2001 at Guwahati.

Place : Guwahati MWI o JM

DEPONENT

Date: 3-11-2001
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT GUWAHATI

Contempt Petition No. 41/2001

in 0.A No. 344/2001

Sri Putul Chetia

....... Paetitioner

~VERSUS~

Sri N.M.Varadharajulu,

........ Contemner No.2

An affidavit filed on behalf.of the Contemner No.2

I. Sri N.M.Varadharajulu, Principal, Kendriya
Vidyalaya, Air Force Station, Chabua, District:- Dibrugarh,

Solemnly affirm and declare as follows:-

1. That I have been impleaded as Contemner No.l in
the 1instant case. A copy of the contempt petition filed by
the petitioner has been served upon me. I have gone through
the same and understood the contents thereof. Save and
except what has been specifically admitted in this affidavit

and those which are matters of record to the extent the



iy

documents on record support them all other averments and
asubmissions in the contempt petition may be treated to have

been denied by the deponent.

2. That with regard to the statements made in para-
graph 1 and 2 of the contempt petition, the deponent has no

comments.

2. That with regard to the statements made in para-
graph 3 of the contempt petition, the deponent begs to
submit that the petitioner was not allowed to re-join at K.V
Chabua, . because he WwWas relieved on 27.8.2001 from K.V.
Chabua, with a direction to report for duty at his new place
of posting without fail. The deponent further begs to submit
that the petitioner has been transferred as per clause 3 of
the existing transfer guidelines. With reference to the
Hon’ble Tribunal’s order dated 29.8.2001 it is submitted
that the deponent honouring this Order dated 29.8.2001 has
not taken any disciplinary action or any other action to
compel the petitioner to join at K.V Pasighat, where he has

been transferred.

4. That with regard to the statements made in para-

araph 4 of the contempt petition the deponent begs to submit
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that the petitioner has not challenged the relieving .Order

e s ———

dated 27.8.2001, and therefore in view of the interim order
e

——
dated 29.8.2001 he is not entitled to join the post again.
It is further submitted that the deponent has got the high-
est respect in regard to the order/direction passed by the
Hon’ble Tribunal and at no point of time and under no cir-
cumstances there has been any occasion for dishonouring the
same. On the other hand, taking into consideration the
interim order dated 29.8.2001, passed by the Hon’ble Tribun-

al, the deponent has not issued any order compelling the

petitioner to join at K.V Pasighat.

5. That with regard to the statements made in para-
graph 5 of the contempt petition the deponent has no com-

ments.

6. That with regard to thestatments made in paragraph
é of the contempt petition-> the deponent begs to submit
that the petitioner was relieved on 27.8.2001, as per the
transfer order dated 20.8.2001. Therefore, the question of
allowing the petitioner to join in the post again does not
arise. However, the deponent honouring the interim order
dated 29.8.2001, has not taken any further steps against the

petitioner.



7. That with regard to the statements made in para-
graphs 7 and 8 of the contempt petition the deponent has no

comments.

8. That with regard to the statements made in para-

araph 9 of the contempt petition the deponent begs to submit
the

that there is no wilful disregard in complying witha order

passed by the Hon’ble Tribunal.

9. That the deponent begs to state that there is no
negligence or laches on the part of the deponent as he is
always prompt in complying with the order passed and direc~

tion given by this Hon’ble Tribunal.

10. That this affidavit is made bonafide and 1in the

interest of Jjustice.

verification.....
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VERIFICATION

I, Shri N M. Varadharajulu, son of Shri N.Munuswamy
Naidu, aged about 44 years, presently working as the Principal,

Kendriya Vidyalaya, AFS Chabua do hereby verify that the statement
1,2, 5 anek

made in paragraphs,\ are frue to the best of my knowledge and those
) 4 (k) it

made in paragraph%are based on records

And I sign this verification on this the /3 & day of

Qctober,2001 at Guwahati,

Place : Guwahati M W '

EPONENT

: (L
Date: 29-10-27°" [0 vARADRARASY 3
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- } _
GUWAHATI BEENCH
CONTEMPT PETITION (CIVIL) NO.41/2001
IN QA NO. 34472001
Sri Putul Chetia
L PETITIONER
- -
) VS-
Sri D. K. Saini and another
......... RESPONDERNTS

IN THE -MATTER OF

1

A rejoinder to ‘the affidavit filed by the

respondents.

i.  That all the averments and submissions made by the respondents
in their respective affidavits are specifically denied by the pelitioner. save
£ nnt -

a ang crarifaallzr adendttegd ra in @ bt s
and except what had been specifically admitted here in and what appears

from the record of the case.

L )
Contd. Fr2
’ | \L'}'\A./j C ke «F‘\c\ ‘

21~
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2. - ‘That the petitioner denies the correctness of the .stal sment made

in pamcmp - 1 and 2 of the affidavit and reiterates and teaffirms the

-~

statements made in paragraphs 1 and 2 of the contempt petition.

-
]
~

3. That tife i}@tﬁi«)ﬁ&f ‘denies the correctness of the statement made

;oin 931351’&?;:\ -3 of w affidavit smd reiterates emi reaffirme the statements

or

dadﬁ in ;}araﬁraph- of the cnmfm?t pef:;&mn In this connection the

petitioner begs to stafe that the order dated 29-( 08-2001 passed in O.A,

Ho. 34472001 has been violated by ihe espondents with all unmmt& The

plea f”‘"f:ﬁ by the respondents now that the pefitioner was relieved on

T ; 4 g T ' M \ - s 2 ’
27-08-2001 from K. V. Chebua in totally false and an after thought to

/

.m‘x‘?&- up their highly confem lyulf. ns action in  not allowing the p&\‘-ﬁi‘iﬁ)ﬁ&i’

o tegume }ﬁfs Ei ges at K. V. i‘i abus.
4, That I deny the correctness of the statement made in p,..ngf_?z?ah-
4 of ihf:. affidavit and reiterates dnd reaffirms the statements rhade in

A ' 3
paragraph-4 of the contempt ;etnun In thiz connection the pefifioner

gtates that the;e was no reason on the part of the respendent No.Z in
refusing to accept a certified copy of the order dated 29-08-2001 @35:5;5&
| by this Hon'ble ’ :1‘:1 nal. This iteelf speaks 'vsﬁamﬁs about the intention
of the fﬁ'EﬂO”ldﬁ'ﬂtb in haragsing the ‘petitioner for &mm:aacmzw thiz Hon'ble

Tribunal being aggrieved by issuance of the order of transfer smd the
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]

o~
~—

~ A

scant regards which the respondents have for the orders passed by thig’
Hon'ble Tribunal. The petitioner further states that the impugned order
of transfer order dated 20-08-2001 which was served upon him on 24-

08-2001. On receipt of which the petiioner submitted a representation

-

on 24-(8-201 itself. On 25-08-2001 the petitioner submitted seek leave
\ : -
application to the respondent No.2 and from then onwards he is on skek

leave. The atteridante register will speak the veracity of the stalernent

of the petitioner. A copy of the alleged released order dated 27-08-2001

i

was recetved by the petifioner on 01-09-2001 by  speed post.

“filing the instant O.A. ie. 29-08-2001 he had no knowledge about

- . —
\ N
L]

-

3. That the petitioner denies the statement made in paragraph - 5 o

he affidavit and reterates and resffirm the statement made in paragraph-

' © sty i tasmnant mabil snar o .

-5 of the contempt petifioner. .
= 1 & NUIY ater I N g to wmmeda i - oA AT
&, That Ue o : © O statements made in paragraph-o of

i

 the affidavit and reiterates and reaffirms the statements made in paragraph-

N )

& of the contempt petition. The petitioner further staies on the date of

uie

‘

allegad relieving order 27-08-2001 as he was on seek leave from 25-



P 51
5 .

and is accordingly Iiable to be punished, for the sake of holding the

)

ontfy
dignity

“Euu.n

and majesty of their Hon'ble Tribunal and for safeguarding the sentatity

of the order ;}agsed by this angust body.

7. That the petiioner denies the correctness of the statement made
1n Ngag_aphs 7 & % of the affidavit and retterates and reaffirms of the

cotrectness of h tatement made in paragraphs 7, 8 & 9 of the confempt

- ‘{i.' - \
peuuion. -

A

8. That under the facts and circumstances stated ahove the pefiioner

sespectfully submits that it 15 quite apparent that order dated ZE—? (8-2001

hae been violated by the respondents with all impunty and, as such, the

respond: lents ate to be awarded exemplary punaishment for their highly

N

contemptuous and unpardonable conduct.

© Pudud Chehia )
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CAFFIDAVIT = -

I, Sn Putal Chetia, S/0 St Gmnrha Nath Chetza, aged about 36

| yeats, resident of }iadmnonif})ibmgmh, in the district of Dibrugar, Aszam;

do hereby Solemnly affirm and State as follows :-

1. That I am thé petitionre in this Contempt petition as such I am
competent to fille this affidavit and accordingly I swear the same. [ am |

fully conversent with the facts and circumstances of the case.

= .

2. That the statements made in this affidavit and in paragraphs =~ .
1,2 o < Y | of the })ﬁtiti'onxarc
true to my knowledge and those made in paragraphs

P

G gé being matter of records are true {o my

information dcmcd therefrom which I believe bo be true ‘nd‘” the rest my

" humble subms’ssians made before this Hon'ble Tﬁbunal

’

And Isign this affidavit on this the 2 ;St day of November, 2001 at

” L

Guiwahati, o ;
‘ | ' ) .7 cu}u,[ Chltia

De PONENT

Signed before me

s

Identified bjf -

{(Santanu Bora) (Palla bh Bhowrmc}

Advocate

Advocate : - .



